
IN THE HON'BLE NATIONAL GREEN TRIBUNAL, 
PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 200 OF 2014 

. M.C. Mehta . 

Union of India &Ors. 

IN THE MATTER OF: 
. .... Applicant 

Versus 
... Respondent 

STATUS REPORT BY WAY OF AFFIDAVIT ON BEHALF OF 
DISTRICT GANGA PROTECTION COMMITTEE, 
PITHORAGARH, UTTARAKHAND THROUGH DISTRICT 
MAGISTRATE/ CHAIRMAN.DISTRICT GANGA PROTECTION 
COMMITTEE PITHORAGARH, UTT ARAKHAND IN 
COMPLIANCE OF ORDER DATED 05.09.2023 PASSED BY 
THIS HON'BLE TRIBUNAL IN THE ABOVEMENTIONED 
MATTER 

PAP E R - B O O K

IND EX 

Sri Particulars Pages 
1. Status Report by way of Affidavit on behalf of District Ganga

Protection Committee, Pithoragarh, Uttarakhand through
District Magistrate, Pithoragarh, Uttarakhand in compliance
of orders dated 05.09.2023 passed by this Hon'ble Tribunal
in the abovementioned matter

2. ANNEXURE-1: A copy of the Compliance Report alongwith
its Annexures. 
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IN THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

ORIGINAL AP PLICATION NO. 2 oF 2014

IN THE IM TTER OF

M.C. Mehta .

Union of lndia &Ors.

...Applicant
Versus

Respondent

STATUS REPORT BY WAY OF AFFI ON BEH FOF
DISTRI GAN PROTECTI ON COMM ITTEE.

PITHORA ARH. UTTARAKH AND THROUGH DISTRICT

MAGISTRAT E/ CHAIRMAN, DISTRICT GANGA PROTEGTION

COMMI TTEE PITH RAGARH. UTTARAKHAN IN

COMPLI CE OF ORDER TED 05.09.2023 P SED BY

THIS HON'BLE TRIBUNAL IN THE ABOVEMEN TIONED

L

MA ER

l, Reena Joshi, Wo Shri Chandra Shekhar Joshi aged

about 39 years, presently posted as District Magistrate,

Pithoragarh, District Pithoragarh, Uttarakhand, do hereby

solemnly affirm on oath and state as under:

That in my abovementioned official capacity, I am acquainted

with the facts and circumstances of the present matter, and I

am fully competent to file present Status Report by way of

Affidavit on behalf of District Ganga Protection Committee,

Pithoragarh, Uttarakhand through District Magistrate,

Pithoragarh, Uttarakhand.

2. That the abovementioned matter was listed on 05.09.2023

before this Hon'ble Tribunal and after hearing, this Hon'ble

Tribunal was pleased to paSS a detailed order, the relevant

portion of the same is quoted below:-{W

NOTARIAL NOTARIAL

""ry ^ w /et f,

D. S. Bh &3'1
Advocate [vtrotanay i;]u hnic

Oistl Court Plthoragarh (t"J.K.)
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2. The matter relating to Uttarakhand was taken up

on 04.09.2023. By the order dated 04.09.2023, Counsel for

the applicant was permitted to produce city/district-wise

environmenf issue concerning the poilution of river Ganga

in the Sfafe of Uttarakhand in a chart form.

3. Atlinistry of Water Resources, River Development

and Ganga Rejuvenation has issued the River Ganga

(Rejuvenation, Protection and Management) Authorities

order 2016. ln terrns of clause ss of the said order, the

District Ganga Protection committees are to be constituted

in each of the District abetting river Ganga. clause s4 of the

order vest the power relating to superintendence, Direction

and control of District Ganga committee in Nationat

Atlission for Ganga. The functions and powers of District

Ganga committee has been specified in clause ss. clause
56 requires fhe District Ganga committee to nominate the

Nodal officer for the purpose of achieving the object of the

order. As per Clause ST, District Ganga Committee is
required to prepare its plan for protection of river Ganga

and Clause 58 relates to preparation of budget and
maintenance of accounts. clause sg provides ficr monthty

and annual reporT. The relevant clauses 53, 54, SS, 56 and
57 of the order are reproduced as under:-

X XXXXX X XX

4. A perusal of the above order reveals that proper

machinery has been sef up to prevent, control and
abatement of environmental poltution in River Ganga. The

report submitted by the National Mission for clean Ganga

(NAlcG) in compliance of order of the Tribunal dated

$

3
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22.07.2022 reveals that in the main stream of river Ganga

in uttarakhand, there are 7 Districts and in its tributaries,
there are 6 Districts. Thus, there are totat 13 Districts
abetting river Ganga or its tributaries. These Districts are as
under:-

Ganga

i. Chamoli

ii. Dehradun

iii. Haridwar

iv. Pauri Garhwal

v. Rudraprayag

vi. Tehri

vii. Uttarkashi

Trihutaries

viii. Nainital

ix. Almora

x. Pithoragarh

xi. Champawat

xiii. Udham Singh Nagar

5. We have been informed that the requisite
Notification constituting the District Ganga protection

committee (DGPC) in terms of clause s3 of the order have
already been issued and the DGpcs in the sfafe of
lJttarakhand were constituted in the year 2017. Hence, it is
the responsibilities of those DGpcs to carry out the
functions which have been entrusted upon them under the
order of 2016. 6 6. Learned counsel for the appticant in her
written submrssro n filed today has divided the entire stretch

of river Ganga in the s/afe of uttarakhand in three parts:- l.

upper Himalayas (from source tilt Devprayag) lt. A/liddte

4

26022



r
range (Devprayag tilt Rishikesh) ttt' Ptains (Rishikesh to

Roorkee) 7- The Counsel for the applicant in her

submissio ns have rasied the foilowing issues relating to the

abovethreesfrefchesofGangaandtributariesintheSfate

of U tta rakh an d :'X xxxxxxxx

l0.TheDistrictCotlectoristheEx.officio.Chairman

of the District Ganga Protection Committee' At the first

instance, we call for the report from each of the 13 District

Ganga Protection Committees notified in the Sfafe of

lJttarakhand, in respect of the issues which have been

pointed out by Counsel for the appticant and noted above

as a/so in respect of implementation af the provisions of the

2016 Order. Separate report by each of the 13 District

Ganga Protection Committee sef up in the Stafe of

lJttarakhand witt be submitted within B weeks' Counsel for

thestateoflJttarakhandisdirectedtoconveythisorderto

the District Cotlectors of each of the 13 District Ganga

Protection Committee of Sfafe of lJttarakhand for

compliance. Additionatly, the Notice be issued by the

Registry of the Tribunat to each of the 13 District Ganga

ProtectionCommitteesthroughtheirex-officioChairman'

3.ThatinresponsetotheHon,bleTribunalorderdated
05.09.2023, it is luumiiied that oi=tri"t Pithoragarh is part of

KumaonCommissioneryinthestateofUttarakhand.Thedistrict
doesnotlieon/alongthemainstemofRiverGanga,butimportant
tributaries of Ganga namely - S.a1Yu'-Ramgangi 

-& 
Kali(Sharda)

oass through the I[, "t 
tne oistriit. Several other small streams

and rivulets atso train their *'t"t in the abovementioned

iributaries in Pithoragarh district'

4.RolesandResponsibitityofDistrictGangaProtection
committeeunderRiverGanga(Reluvenation,Protectionand

' frrofuaftry
5
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I

Management) Authorities order 2016, issued by Ministry of water

ResoJrces, River Development and Ganga Rejuvenation, Govt of

lndia. The Ministry of water Resources, River Development and

Ganga Rejuvenaiion has issued the River Ganga (sharda,

protlction and Management) Authorities order 2016 under

Environment (Protection) Act 1 986'

5. That in terms of para 53 of the said order, the District Ganga

Protection Committees are to be constituted in each of the District

abetting river Ganga. clause 54 of the order vest the power

i"trting- to Superin"tendence, Direction and Control of District

Crngr- Commiitee in National Mission for Ganga. The functions

,nO 
"po*"rs of District Ganga Committee has been specified in

Clause 55. Clause 56 requ'ries the District Ganga Committee to

nominate the Nodal Officei for the purpose of achieving the object

of the order. As per clause 57, District Ganga committee is

required to prepaie its plan for protection of river Ganga and

clause 58 relates to preparation of budget and maintenance of

accounts. clause 59 provides for monthly and annual report' The

relevant clauses 53, 54, 55, 56 and 57 of the order are

reproduced as under:

53. Constitution of District Ganga Protection committees

1.The central Government shall immediately after th9

commencement of this Order, in consultation with concerned

state Ganga committee, by notification constitute, in every

rp".iri"o DTstrict abutting River Ganga and its tributaries in the

strt"r mentioned in paragraph 2, the "District Ganga

Committees" for THE pieuention, control and abatement of

environmental pollution in the River Ganga. Every District Ganga

Committee in each specified District shall consist of the following

members, namelY:-

1ay ffre di=tri.t Collector in the specified District; - Chairperson,

ex-officio;
(b) Not more than two nominated representatives from

Municipalities andGram Panchayats of !h" specified District

nominated by the State Government. - N/embers;

(c) one representative each of the Public works, lrrigation, Public

Health Engineering, and Rural Drinking water Departments, and

State pollution C5ntrol Board working in the specified District

,Urtting River Ganga to be nominated by the District Collector -

Member, ex-officio;
(d) Two envlronme ntalists associated with River Ganga protection

activities and
the specified
Members,

one representati ve of local industry association in

District to inated by the District Collector -

6
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(e) One Divisional Forest Officer of the specified District

Member, exofficio;
(0 ffi birtri.t o#iriut to be nominated by the District collector. -

Member;
(2)TheDistrictCollectorshallbetheChairpersonoftheDistrict
Ganga Committee.,no-tn" Divisional Forest officer shall be the

Coni"n"t of the District Ganga Committee'

(3) The District G*g; c"*i-.,itt"", shall meet at such times and

at such places as th6 chairpersol of that Committee may decide

and exerci." .r.f'"po*"i=-rnd functions as may Q9 to{91'9q

under this Order,-prJriJ"O that at least one meeting of the District

CrnI, Committee shall be held every thre.e mgnth3,

(4)Anonex-officiomembermay'"=ignhisofficebygivingnotice
in writing tnereoJ to itre Centrit Co-r"rnment or to the District

collector concerned, as the case may be, and shall cease to be a

member on his i"tign'tion being aciepted by the Government or

the District Cottectoi.ont"'ntd'Ls the case may be'"

54,Superinteno"n"e,directionandcontrolofDistrictGanga
Committee'-Thesuperintendence,directionand.controlofthe
management of in" Dirtri"t Ganga committee (including financial

and administratiu"-*utt"rr) ihull, notwithstanding any^thing

contained in ,ris-Order, uert in the National Mission for C'ean

Ganga which *rv o" 
"iercised 

by it either directly or through the

State Ganga C#riit"e or any of itr officer or any other authority

specified bY it.

55. Functions and powers of District Ganga Committees'-

(1) Every pistrici iang; 
-Cor*ittee 

shalidischarge functions and

exercise po*"o-ioi-rejuvenattn, protection,iestoration and

rehabilitation of River Ganga ,nJ itt tiibutaries in each specified

District as laid ;il, prrigruph 6 and 7 as per the principles

specified in Paragraph 4'. 
.

(2) ln particutaiJuno *itout.prejudice to th.e generality of the

provisions ot ,.]oprLgr;ph. 1r I tbr rejuvenation and protection

and restoration or'renioiritation of degiaded. areas abutting River

Ganga and its tiioutaries ano suuleci to other provisions of this

Order and ,ui"i made thereuhder, every District Ganga

committee ,nrii-nur" the foilowing powers..and functions in

relation to nivei cung, and its tributaries abutting in the area rn

specified District, namelY:-
(a) ldentifYing activities which may be threats in the area of

specified District abutting the River Gang aforp rotection of River

Ganga and its tributaries or its River bed and making a Plan for

remedial action and take remedial action in resPect thereofl

Taking remedial action at its own end for Protection of River

Ganga and its tributaries or its River bed abutting ln the specified(b)

District (excluding enforcement of the Provisions of this Order.

7
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(c) ln the event of its inability to take remedial action' reporting

(electronically as well as Oy 
'"nOlng 

written 't:T*'nication 
in

naro copy) to tnJ" riJtioiur rui=tLn forclean- Ganga and

concerned State ;'L";;;;m"nt' tn" stut" Ganga Committee' as

the case ,.nuy oJ, il'i;;-:i oii".ii"" for piotection of River

Ganga and to tl'rnur"t" 'pp'op'i't" 
management or remedial

8
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the specified District which 
_may be recommended by the stateGovernment, State Ganga Committees, the Nationat Mission forclean 

Qa_nga, any other-S authority or Board and tne expenditureinvolved for such pran and time witnin which ,r"r, activities shailbe completed. "

6. That in compliance of the
by this Hon'ble Tribunal, the
Djstrict Ganga Committee,
Pithoragarh is concerned:_

abovementioned directions passed
following steps were taken by the
Pithoragarh, as far as Oistrict

ISSUES RAISED BY APPLICANT ON MATTERS RELATED TODISTRICT GANGA COMMITTEE DISTRICT PITHORAGARH:
The Counsel for the applicant in submissions has raised several
issues relating to the three stretches of Ganga and tributaries in
the State of Uttarakhand in chart form. Alr the areas relating to
the issues raised by the counsel of the applicant rie outside the
district of pithoragarh and as such no action is required to be
initiated by the District Ganga committee, pithoragarh on the
issues raised.

REPORT oNt PLETM ENTA ON N 201 60

Sr.
No.

paras of
River Ganga
(Rejuvenation,
Protection and
Management)
Authorities
order 2016
issued by
hlinistry of
Water
Resources,
River I

Development
and Ganga
Rejuvenation,
Govt. of lndia,
pertaining to
District Ganga
Committee's

Key District Ganga Protectionbylmplementation

1. 53.
Constitution of (1) ln exercise of power conferred by sub-sections(l)

( *i*

.i"j.

.i:"-::
'"J'.i

.:' 
":'

Committee

9
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District Ganga
Protection
Committees.- District Ganga Protection Committee in District

Pithoragarh vide order S.O. 3030/ qffi fi7202o-21,
ftsffirs.oz.zozr A copy of the notification is attached as

Annexure -1 (01)
(2) District Ganga Committees have been meeting
regularly since the constitution of DGPCs in February
2021. ln these meetingsvarious aspectsof control,
abatement and management of pollution in river Ganga
and its tributaries have been discussed in holistic
manner.
(3) As per directiorrs given by NMCG, District Ganga
Committee, District Pithoragarhhas been conducting
their Monthly, Mandated, Monitored, Minuted
meetings(4M meeting) with the minutes being uploaded
regularly on digital dashboard -Ganga District
performance monitoring system( GDPMS)

and (3) of Environment Protection Act
53 of the 2016 order, Central Governm

1986 and para
ent constituted

2. 54.
Superintenden
ce , direction,
and
control of
District Ganga
Committee

The superintendence, direction and control of the

management of the District Ganga Committee is
being exercised byNational Mission for Clean Ganga

through State Programme Management Group
(SPMG), NamamiGange, Dehradun Uttarakhand.
Meetings of Supervisory Committee and Executive

Committee with Chairman of DGCs and

representatives of different departments have been

regularly convened under the Chairmanship of Chief
Secretary, Uttarakhand and Principal Secretary,

Forest and Environment, Govt. of Uttarakhand.

3. 55.
Functions and
powers of
District
Ganga
Committees.

ln respect of implementation of the provisions of the
2016 Authority Notification Order, Pithoragarh District
Ganga Committee shall discharge functions and
exercise powers for rejuvenation, protection,
restoration and rehabilitation of river Ganga and its
tributaries. The key functions and powers of DGC as
per the said order and its comPliance are listed below-
a. Setting up of the

STPs, lnterception
and Diversion (l&D)

of drains and

preventing untreated

sewage and effluents

in the River Ganga.

Presently two STPs of 6.25
MLD capability running at
Pithoragarh town which
covers 25'h of town area.
DPR is under preparation for
balance uncovered area
through USDDA, Department
of Urban Development.
Presently no untreated water
is being discharged to the
river. Annexure -1 (02)

b. Preventing
discharge of
industrial effluents
in Ganga and its

Pithoragarh District does not
have any industrial unit which
discharges industrial effluent
in water sources/ streams.

f

10
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tributaries / drains

by ensuring

installation of ProPer

functioning of ETPs/

CETPS.

treated sewage effluent is

discharge in Chandrabhaga
Nala which is utilized for
irrigation PurPose after 2 km

downstream in the rural area

& sludge manure sent to the

farms of horticulture
department, Pithoragarh.

Pithoragarh town
of total 6.25 M

has 2 STPs
LD capacitY

c, Utilization of

treated sewage,

use of sludge as

a manure and

sePtage

management'

Demarcation of
zones and Preventing
encroachments work is

started in the district'

flood plaind. Demarcation
flood plain zones

and preventing

encroachments
thereof

of

Not applicable in district
Pithoragarhe. Maintenance of e-

flow.
Solid waste disPosa
undertaken in all the urban

and rural areas of the district'
Door to door collection and

source segregation is being

done. The whole exercise is
being monitored bY Nagar

Palikas/ Nagar PanchaYats as

I in being

well as vill e Pancha

f. Preventing

dumPing of solid

and other waste

in and around

Ganga.

tegacy waste in
areas/ water sou
been removed in the Past
through mass mobilization'
After each rainY season the

areas along streams are

cleaned regularlY bY

Nagarpalika and gram

panchayats.

the city
rces have

g. Clearing old

legacy waste

dumP sites.

prevention of illegal mining,

bistrict Anti Illegal Mining
Force has been formed at the

For effective control and

district levela nd tehsil level

h. Preventing and

regulating illegal

sand mining.

Ground water
and recharge

conservation
works are
carried outula bei

fori. Steps
conservation

11
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-

done for conserving water

ofschemesrentiffederund
stateand governmentcentral

check-dams'ofonctiConstru
beringdSonandalshal-kh p

groundwater
particularlY with

reference to critical,

semi-critical and

overexPloited areas'

the Reserve forest areas

*hi"n are being maintained

inhasdistricte

the forest d ent.

waterRestoration

bodies

qualitY.

and

water
k.

disp

Monitoring
laying of

waterofngmlaruReg
cDG byredensu byISityqual

waterS rfaceunrevlewl g
ofCharacteristicsityqual

PithoragarhrictDistofRivers
d ala,water qual itynoBased

CPCB mandatedAS

Nagar
panchaYats
jurisdiction'

ISlutersnst polAction agai
thetaken byn underbei g

kal nagarpali
eirn th respective

Taking action

against Polluters bY

way of recovering

comPensation
restoration the

damage to the

environment

Pithoragarh District Ganga

Committee' Some of them are

listed below -

I - Azadi ka Amrit

Mahotsav

2- Mission Life

3- lnternational DaY of

Yoga

4- Swachhta hi Seva

5- Har Ghar Har Ghat

Tiranga

6- Ganga Arti

7- 7- Cleanliness and

Plantation Drive

8- Ganga Utsav

9- SwachhtaPakhwada

andonEducatirmation,lnfo
aPI nECnunicatiomCom

thered bybeenaveh prepa
SeveralrhPithoDG raga

activitiesrenessawabticup
anizedo bybeen rghave

m. Public awareness
and involvement
prevention and
control of
pollution of
Ganga.

BIdEfiIT

W

is

12
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report of various

IEC activities organised bY

DGC.

A detailed

tributaries are
monitored and
of bY the

NagarPalikas/Nagar
PanchaYats.

eof thatsGh
b ingarlyregul

carentake

n. Regulating
activities on and

around river Ganga

including ghats and

other establishments

its members have
various kind of

olantation drive on the

occasion of harela festival,

tvleri Mati Mera desh, Mission

Life and other awareness
oroqramme.
fo.I.t dePartment of the district

carries our extensive Plantation

activities in the catchment areas

as per working Plan Provisions'

DGC and
conductedsetting uP of

biodiversitY Parks.

o. on and

arhPithoragstrictDi GangarmanChai
0918 )tonorderofficero hth ug

aveh1 0.2023frqfozs2023-24E-fr"q'-qqtffirt
VItheNS of llagesradhaPramGthealinatednom
officernodalverof n'utab ESrl gangaastritheabutting

theofOfficersExecutivetheareasthof eeth restFor
atednnomlenbehavear Panchayatskas/NagpaliNagar

aGDistricthc airman angerOrd ofelNod OfficerAS by
01nexureAnPitteemCom

56.
Designation of
Nodal Officer.-

4.

rammeStatedn ProgCGM aNS ofd onirectiAs per
wiseaG TributarymNama angen entmITIA Groupage

DGC,bybeenhave preparedplan/presentation
SPlanDistrictof GangaSOAIPith preparationoragarh.

cumtrain inguctedcondhasN MCGndeu rway
P GP)Dof strict lan(DGangaforwo preparationrkshops

DGC.rS ofbeedd memattenn bybeehaveichwh

57.
Preparation of
plans-

5.

Report on issues raised bv the Applicant

l. Llpper Himalav?s (from source till devprayag) - The area is

outside District Pithoragarh

It. and as such no action taken report is required'

ll.tr/id,dleRanqe(DevpraygtillRishikesh).Thearea'isoutsideDistrict
pltn"ragarh and as'such no iction taken report is required'

lll. Plains (Rishikesh to Roorkee) - The area is outside District Pithoragarh

unO ,t *.it no action taken report is required'

13
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y;"ffi ,P"ilU,-,J 3, Iili'Jftl "''.:S:n 
T# "#' : l:fl :l

u.ti* trf."n rePort is required'

District Ganga Protection Committee' District Pithoragarh is

activety monitorinf';;J unoertat<ini-'enorts fol rejuvenation'

protection uno #u'n'ilili;,iii;;i clnsa and its tributaries'

The roles, ,",plnlTuiiitv and . iun.tiond- ot Diitrict Ganga

committee as pH";;i;'orJ"i ir L"ing complied with various

efforts are oeing;;n!i ; th" OistiiJ tha-t address various issues

raised in the suOmGsion of Counsel for the applicant'

facts and circumstances as 
- 
explained

"?or1t 
ut" taken by the Dis.trict Ganga

, District Pithoragarf'' in compliance of the

this Hon'ble Tribunat, tne same may kindly

H;;'ti; iribunal 'no 
tn" deponent herebv

'';il;";y oirection passed by this Hon'ble

IV
Pithoragarh

7. ln view of the

hereinabove sincere
Protection Committee
directions Passed bY

be accePted bY this

undertakes to comPlY

Tribunal.

and as such no action taken rePort is required.
- No drain relates to District

DE ENT

ftmlFr*'[t
ftfi{fG

14
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VERIFICATION

l, the deponent above named do hereby verify and say that

the contents of my above Status report by way of affidavit are true

and correct to my knowledge based on record' no part of it is

false and nothing material has been concealed there from' The

legal submissions are further true as per legal advice received

rd correct.

ithoragarh Uttarakhand on this 22nd dayand believed to be true an

Verified bY me at Pr

of November, 2023

'uiblic
(u.K.)

DE o

ril&ftffiry

N. Delhi-1 10024
No.9811101934

C*

TKAUSHAL GAUTAM]

Additional Advocate General for the'St't" of UttarmXl

C.203, LGF,

Defence ColonY,
Mobile

Email-

I

me to

15
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i-].a,*rii.li

%r:li;ffi'
r''iwryq,\,f

fl;: 
jt. 

s..*6*^,
Program Eirtctor'

n'*Iti ['"*" -*'re of the program Director'

State Progam Managenrent Group Namanri Gange'

Dehradun, Uttarakhand. ft,"iqt f5"rWfffi' eoft

q,ri$ 3alo /qqrdl 'itl 2a20*21 
4l

t>.f

'*;';.nffi 
rlen ffi q-{qT ai tq

IEgq:* '-'c1l 'r'rr '' 
.--.i G2nEe/D6c ftni6 zg god,

PMGlNamami 6angeq*Kq' 
Gnre **Tj'y .'d q-rffi 1*"ffi'#i*tr#li-il H--*T

zozo 6fir inqrm fi;i-* t 'i'TT =r& dl qETnr fJ}"-itt ;'ry 
qqrdr qff Eq-T rtq

qq fssr fi ifr'; '* F *r, tg eaw *';";; 
ner 'Irts-d

ffir* fi 
'l*; 

e-ia .,rcn nd fiTi t-{ q-fi *i(t<{ r'l"'

\rl.1y.{

}|m-frinqetl s{E?rsr

i

r*rrlc qE.sttuT

; " ffiffrft' ftPfrdrrrg

: '-d[{# *H&t' droftoffo' ttr<r

'; ;ffi "ft"*'' 
rdqr* ryT-;. $n{ns*ffi'#;nT'i'-l'* :" sm**#'4:ry'w?ffiffitr*

qqta.*I %dH'**, a*rnm
I' rffirftq s

s"q*r6. ry*.*.fffrt**,-, qryu :i ffi--
4' 

fi{ft'{rlT-d

5- 4 {r&tl tai{rd' srGrt r'""-

Ir'{s I

qqgl
:u{gl
ffiwl
Hffiq I

sffi{ I

rgrtqrlTi$mtr t

1tr-{s't
(Eg I

SEfl I

s{sl
{i{*q t

rfi-ff{

t,,,

L-r-,-
frrfif6-nrfi'

Qfft)xrrr
\'tt

rd?i1fi6lfi

PP:n'xxror
smfrdq'- ${g?K q.EHq' q'Trs q{siq' tffil 6i qlqq -f"tt't ilta t

tr*

'ffi *,t^*ned with oxEll Scanntr

I
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:::l

t
Annexure-1(02)

'::ffiJ*t;ltiiiffi*r:""

rcweqfPrffr*qt*
{Rffsqffisrqqi***iH*ffi*

t5s
rs8Name of thr

Ptant (lMth
Barrl*ga Trratmlnt
CarssltYlS'l{o.

48

51

FaYlal

b$ U&srakhand 
Jal

gf U**rakhand Jal

56

byl Uttaralth*nd 
Jal

hy: Uttsr{khsnd 
Jst

-1as

bY: tlttarahhand 
Jtl

at Hari

hY: Uttxlthand JalNainiul,61

?.15

Scanned with Camscanner

@

il

,il'

47

FeYfat
by:

50

by:

53

ce

hy: lJilara*hand 
Jol

57

EO

!77
6.82

62

M
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UTTARAXHAHD POLLUTIOil CONTROL BOARO

GauradevlPrryavaran Shawan

q5-S, S,oCUi, lT Park' Sahashtradhara Road

DEHRAouN (uttarakhand)

-ff*u{,lrr.rpra

ffi
'qEET

Bfrqnsrsfi{qqfuieq fd
rilirt$rqqfqflqq{

lt-{, ftr<qa,ur{'8. wd, rruurirfu'

trtrfFa{ulct
rrxlo!

CINTEAT

1B

bY Uttarakhand JalNainitel67

Disd- Peylal68

Nainital. <1000<100306.5,9.0MgEF&cC)'bytlotilled(AistaodardeeffluantflnalTreatmg$tSawage

!

ffi{Flg

'

. e4'

..

Scanned with CamScanner

Namo
Plant

s.Ho.

bY llttar*hhand JeI65

Jatby:
6s

Nainital
UttarakhandbS

-k
fiffirfr
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sn*{T Annexure-1(03)

q"r H-filtrq q* fr"dnT-rr sTlE ,rn qyfiTI ri?T64-q, qi{fl' Tfirrr{ d sthtga,
{i{qT- 2a56 ffi 07 orq{-r 2016 * tqr-so d qrawfr-d t fu q't-tr fu-mT-rTrTT
qft'ft T.TT ;rfr sfrq w-.ht rr6rq:qr qRnT fr u-9"1 o1 +o-t Tq q-fi" d qfyer"T t{
qt-€E eTBrf,T-fr qlB'f, EtTfr I s-S6 rt€-f, srffi .TrTI Tfr arlq Bqtht q-drfr-orcti d
q(qq o1 +*-t ig 6Eq vsr sm-fr t t eff-r in-ii ?TITT 'rfr e*-{ €s-d q-cTfrtnrdt *
rxa"r fu auamru-*'qqrq m-q rro-fr t ql qrr$ r* iT* ril) t* .f-qt d qrer rd
gq B {T ers eh *{rT cft liq,qT *,frrtrS fuq A !t-sa sTffi t,et{ qR eE t{Tr
r& mq wt t C t Eq sTIt$ frt el-dtal-qT mt srrqnTiqtr e"d-flfr t"g fr-dl fu
iHfrfr d g]tqn{ * sqr{ fr ar qro-fr t r

sTI: q-ss !rt?FT{ qfi Bqtffi qpfd sTBqqrT d tqr-so ti frtrf, xr61il-+r
d eryrrc \ffIttq frQ*Tr.r6 ;1rR Mf, iilffiftr- rmr '$ +t qgrqo q'f{tfi S
ors wq' * eteT qfr s*fi ;rrrc qrfrrffT qRq-q gq {nK q"'rqf, +t orqqT ?nt dsmgIffi qrkf, frrqT qril t r dr-{B-f, +sH BrfM srr+ 31.ri 'T'IE qrt
qI* T.rT q-& q,1 is-6r{rfi qftqT +1 yqsrT g-m inrt tg oTBqqqT fr frfrm qrfuildi
d sr-gurq tnr&n& tntt 

r

ff,{i-n-

/'
Mforfr /e$rler

ftmT ,frl qftfrfiefirrt.a 
r

ryrqfmq ffi frsflqrqgr
ri-dEr- ffi1olcy Bdlql-'r ,rfr w\ I zozt*z4 &t'rm F"? strtrq{r, 20za

sfrfr'E- Mfr'n oi WqTef rq BTrqn{n @rffi & ifrfr-

1, ?n'f€q frtqrs vrw qRq'tqfl ;rsfrn Eq qqifr .rt, tsqr{q't
2. srTl?frq' qITM Em garpr fre*ql,T6,,/rrfg Trfrq frffif qqr qffif
s" IqH fffins $fffi msfrim6 r

4. sTtrteT qw qrkm q'RE-{ frefrqp6/S'Sfle/ ffi'qTtrr/rrfr-trfleftt*nrr,/Trt-{
qqT'qn trwr$ ArqT ir-qHf, aIM effi ?fi{ qrko-r qfrqE/;rlrc rfqTqrr

H
sirq&T

fr6il rnT q1fr'fr,ft?*ffiq I

R*{rrrd
ffffi s"**ned with ol{EN $cann4r

itr:I,,r'f
i!r
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